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Mr. Depaty-Speaker: The question
is:

“That the Bill be passed”

The motion was adopted.

AIR CORPORATIONS (AMEND
MENT) BILL

Mr. Depaty-Speaker: The House wili 
now take up the Air Corporations 
(Amendment) Bill, 1954.

icationsThe Minisiter of Con 
(Shri Jagjivan Ram ): I beg to move:

“That the Bill to amend the A ir 
Corporations Act, 1953, as passed 
by the Council of States, be taken 
into oonsidieration.’*

This is a very simple Bill, which 
seeks to extend the period provided in 
the Act for certain  purposes. I do not 
th ink  any speech is necessary, because 
the Statem ent of Objects and Reasons 
m akes it quite clear. I  hope the House 
will pass this measure.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the Air 
Corporations Act, 1953 as passed 
by the Council of States, be taken 
into consideration.”

I shall now call upon Shri M, S. 
Gurupadaswamy. Hon. Members will 
take as little time as possible, of course, 
very effectively.

Sardar Hnkam Singh (K apurthala- 
Bhatinda): The hon. M inister has
spared some tim e for us.
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SliriM . S. Gurupadaswam y (Mysore):
I t was very surprising to find tJaat the 
hon. M inister while moving for the 
consideration of the BiU contented 
himself w ith saying ju st one sentence 
th a t this BiU may be passed, as if it 
.does not involve any vital m atter.

Before I deal w ith the main issue 
before us, I would like to make one 
general observation. According to  the 
■Rules of Procedure, it is required tha t 
in  aU cases of introduction of BiUs in 
the House, the sponsor of a BUI should 
append a memorandum, apart from the 
S tatem ent of Objects and Reasons, 
giving more detailed information. B ut 
unfortunately, this procedure outlmed 
in Rule 83 of the Rules of Procedure 
has not been foUowed by the drafters 
of this BiU. It is a very unfortunate 
omission. At least hereafter. Gov
ernm ent should take more care to ob
serve the Rules of Procedure and Con
duct of Business in the  House. I thmfe 
there has been only one BiU which 
was passed earlier, and which con
tained ju st a short memorandum with 
jonly one sentence.

Mr. Deputy-Speaker: W here is the
reference to auch a memorandum in 
Rule 83?

Shri M. S. G um padaswam y: I t is
required th a t ap art from  the Statem ent 
of Objects and Reasons, there should 
be a memorandum.

Mr. Dcpnty-Speaker: Only two types 
of memoranda are referred  to here, a 
memorandum regarding delegation of 
legislative power, if there is any such 
delegation, and a m emorandum regard
ing the financial impUcations, il any.

In this case, I do not think iiny finan
cial implications are involved.

Shri M. S. Gurnpadaswamy: There
are financial impUcations. The object 
of the BiU is to extend the period in 
regard to submission of accounts etc. 
T hat means extra work, and extra ex
penditure.

Mr. Deputy-Speaker: The other Com
panies which have been taken over 
are asked to subm it the ir audited ac
counts etc. w ithin a certain period. 
They w ant some more time for that. 
Under Rule 83, whenever a BiU is in
troduced imposing an obligation on 
Government to expend some money 
out of the Consolidated Fund of India, 
they should append a statem ent show
ing clearly the financial implications 
involved. The other memorandum re
ferred to in th a t Rule arises only when 
the Speaker orders the publication of 
any BiU in the Gazette, which involves ’ 
delegation of legislative power to 
Government; in th a t case, a irom(> 
randum  regarding such delegation is 
to be appended. Otherwise, no memo
randum  Is  necessary.

Shri M. S. Gum padaswam y: A finan
cial memorandum is required, because 
it involves certain expenditure from 
the Consolidated Fund of India.

Mr. Deputy-Speaker: Does it involve 
any expenditure on the part of the 
Government of India, from out of the 
ConsoUdated Fund?

Shri Jagjivan Ram: I th ink  the Cor
porations wiU have to pay for it. No 
new staff wUl be employed. The staff 
which is carrying on the work already 
will continue th a t work.

Shri M. S. Gurnpadaswamy: Sir, I
leave it a t that.

Regarding the BiU itself, I w ant to 
say that Government have failed in 
their duty in not persuading the Com
panies or the m anagem ents of these 
Companies to subm it books of account 
and other things which are necessary. 
Some of us expressed a little doubt 
when the Bill was first debated in the 
House th a t the managements would not 
co-operate w ith them, and Government 
have always been lukewarm  in deal
ing with managements of big companies. 
This is a case—a typical case—of non
cooperation, or shaU I say, lack of ac
tion on the p art of Government to 
demand books of account within time. 
There are two things involved. There 
is lack of enthusiasm , or shall I say.
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lack of sincerity, on the p art of Gov
ernm ent in  m aking this Act a success, 
and on the p art of the managements 
there is an element of non-cooperation. 
I w ant the M inister to see th a t the 

period tha t was provided in  the parent 
Act was quite adequate for th is purpo
se. The companies who were dealing 
w ith this m atter of civil aviation alrea
dy knew in advance th a t they were 
going to be nationalised, and they, had 
to subm it accoimts. In spite of that, I 
do not know why they need more time, 
except, of course, to cook up new acc
ounts and to inflate figures and to have 
more bloated demands on Governm ent 
I th ink  that the various managements 
which ought to have subm itted books 
of account within tha t period. The 
time given was sufficient. Therefore, 
the demand for more tim e seems to 
create in us, a suspicion in our m inds...

Shri Jagjivan Ram: I may clear it
up? The extension of time is not for 
the companies. I t is for the Corpora
tions to approach the tribunal, if they 
find it  necessary.

Shri M. S. Gunipadaswam y: T hat is 
true, the Corporatioa^ w ant thia ttaoa. 
But you thought th a t the Corporations 
could get all these accounts within 
th is time. But they did not get these 
things within this specific period. Why 
did they not get these things? Why 
did they not finish the work? W hat 
was the reason behind it? That is my 
question.

So I say th a t the M inister should 
not have come before this House for 
extension of time.

There is another im portant m atter 
in connection with this, th a t this work 
fould not be finished because there is 
a growing internal conflict between 
the managements of the two Corpora
tions, the Air India International and 
the Airlines Corporation. Very soon 
after the Corporations were started, 
they came into conflict on various 
issues. This delay therefore was d\w

entirely  to the conflict and dishar
mony that exist between the manage
ments of these two Corporations. My 
complaint is th a t they failed to carry 
out the provisions of the Act. The 
Government did not take any steps to 
see th a t these things are done in pro
per time. It is really disgusting that 
the hon. Minister should come to the 
House and ask for extension of this 
sort, when there is a clear case of fail
ure on his p art and also on the p art of 
the m anagem ent to carry  out the pur
poses of the Av't w ithin the specified 
period. The M inister ought to have 
seen th a t the managements run  the  
affairs properly. I still hold—and th e  
M inister may deny—that extension of 
time means more expenditure, m ore 
work for the staff and more staff. I t 
is not good practice to amend the 
parent Act for such small m atters. I  
again say the working of the Corpo
rations is not satisfactory. They are  
in conflict on m any m ajor and m inor 
issues, and one corporation -does not to
lerate the existence of the other. If this 
sjHrit of disharm ony continues and is 
carried further. I think, it will mean 
more inefficiency and m ore danger. I t 
m ay not also be out of place if T say 
that the a ir crashes and all o th e r  
things are ultim ately due to the in
efficiency of m anagem ent and the  
conflict th a t is going on there.

Mr. Deimty-Speaker: The hon. Mem
ber is going away to another subject.

Shri T. B. V ittal Rao (Khammam): 
They are only casual references.

Mr. Depaty-Speafcer: Casual acci^
dents and casual references.

Shri M. S. Gorapadaswamy: Finally, 
I say, we do not feel any justification 
for the action of Government and we 
do not see any reason why the hon. 
M inister should have come with this 
Bill. He could have avoided this deba
te if he had taken some serious steps 
in this regard.

Shri T. B. V ittal Rao: In norm al 
circumstances, we could have easily 
agreed for the extension of tim e.
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[Shri T. B. V ittal Rao]
This Act was passed by th is Parliar 
m ent as long back as May, 1953. 
A fter that, the A ir Corporations were 
inaugurated on the 1st of Auigust. 
There was four months’ time. There 
w as another m onth after th is too for 
the A ir Companies to subm it their 
returns, I expected the hon. Minis
te r  to tell us to what' ex tent the  scru
tiny  has proceeded, w hat are the 
things th a t have been valued and 
w hat is the am ount of work which 
is still left; how much of the Com
panies* accounts have been audited, 
and so on. B ut the hon. M inister 
simply thought it fit to refer to the 
Statem ent of Objects and Reasons of 
the amending Bill in which we are 
not given all these facts. Every 
one of these Air Companies, before 
they were taken over, had to get their 
accounts audited annually and sub
m it them  to the Registrar. Why 
should there be a change now? Is 
th e  delay due to Government? W hat 
are  the things yet to be scrutinised? 
These things make us suspicious. 
Before these Air Companies were 
taken  over, the cases of some were 
before the Income-Tax Investigation 
Commission. Daily, reports appear 
about something or other happening. 
Everything is not well. One day, 
there is a report about differences of 
opinion between the Chairm an of the 
Corporation and the M inistry of 
Communications. I do not know 
^ h a t  those differences are. I t  m ay 
be interested propaganda, bu t we 
ought to know in view of w hat is 
going on in the Press.

Secondly, there was a recent ai** 
crash. The pilots have been taken 
to task. Were these test flights to 
be carried out by ordinary pilots or 
by specially trained pilots?

Mr. Deputy-Speaker: I cannot per
m it this. I t is absolutely irrelevant, 
although interesting.

Shri T. B. V ittal Rao; These Cor
porations are not functioning proper
ly. When we are asked to extend

the time, we should be given more 
facts. We do not know when the 
services will be integrated. I t  has 
not been done so far.

Mr. Dcpnty-Speaker: He will have 
ample opportunity to raise th a t point 
during the Budget discussions,

Shri T. B. V ittal Rao; All these 
things are there. He should m ake 
them clear before we can agree to 
th is extension.

Shri N. Rachiah (M ysore--Reserv
ed—Sch. Castes): I support this Bill 
very strongly. This is a simple 
amending Bill. My hon. friend Shri 
Gurupadasw am y said th a t the Minr 
ister has been coming off and on for 
amending the original Act. This is 
the first amending Bill th a t has come 
before us. After the Act was given 
effect to. they have found some ad
m inistrative discrepancies and diffi
culties and as such, in the interests 
of Government’s revenue and to en
sure proper adm inistrative function
ing, an amendment is necessary. 
Clauses 2, 3 and 4 require a simple 
thing to be done. Instead of six 
months, the amending Bill s ^ k s  to 
provide one year w ithin which the 
A ir Corporations will be able to check 
the  accounts and books, so th a t it 
m ay be possible for the Air Compa
nies and the Air Corporations to run  
the adm inistration w ith perfect under
standing and harmony. This amend
ing Bill is thus very simple and re
quires no debate, a t all. They should 
not opiMDse and charge the Govern
m ent with something m erely for the 
sake of opposition. Nobody is super
natural. If the M inister could have 
anticipated these things a t the tim e 
of bringing the original Bill, the same 
thing would have been done by the 
Members who have criticised him 
now. I t is only during the working 
of the Act th a t these things have been 
found out and as such they have 
to be rectified through this amending 
Bill. As such, I very strongly sup
port this Bill, which may be passed 
w ithout any fu rther debate.
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Bfr. Demity-S^ieaker. We have not 
heard  the hon. Member, Mr. Rohini 
K um ar C haudhuri for a long time.

Shri R. K. Cfaandhuti (G auhati): I t 
is not my fault entirely. When thi§ 
i;opic of aviation is in the air in the 
House, I feel very strongly tem pted 
to  make certain  observations.

An Hon. Member: A iry observa
tions?

«
Shri R. K. Chaudhuri: I t will be 

recollection of the House tha t when 
the last Bill was under discussion, 
I made a few appeals in favour of the 
a ir hostesses and I am glad to be 
able to say that my appeal has not 
gone in vain,—w hether it was due to 
the m erits of the air hostesses or 
w hether it was due to the pleadings 
which had been put forw ard in the 
House, I am unable to say.

Shri Jagjivan Ram: Or
it was to please you.

w hether

Shri R. K. Chaudhuri: I regret to 
observe that 1 have seen no eviden
ce of gratitude from that side. Whe
ther the hon. M inister of Communica
tions has received any such eviden
ce, I am not in a position to say, but 
I have travelled of late to different 
places, and personally speaking, I 
have received no special favours from 
them . All my effort, if it had depend
ed on any return , has proved un
satisfactory.

Shri Jagjivan Ram: Try on your 
nex t journey.

Shri R. K. Chaudhuri: At th a t tim e 
I had the opportunity of ^ i n g  the 
right palm of the hon. M inister of 
Communications and made certain 
predictions on th a t occasion. I had 
said tha t the num ber of services, so 
fa r as Assam is concerned, would be 
reduced and th a t there would be an  
attem pt to bring about an economy 
in the adm inistration to the detri

m ent of the interests of the passen
gers. I can say confidently.................

Mr. Deimty-^ieaker; I am  sure the 
House is interested in hearing the 
hon. Member who speaks in an in
teresting m anner, bu t as I have al
ready told some other hon. Members, 
these rem arks do not seem to be re 
levant to the Bill and they m ay kind
ly be reserved for the Budget speech. 
I  will call upon the hon. M inister to 
reply.

Shri R. K. Chaudhuri: I hope you 
will rem em ber me then. Sir.

Mr. Deputy^Speaker: You will be
the first to speak on the Air Corporar 
tions Bill a t th a t time.

Shri Jagjivan Ram: In  the first in
stance, I should say tha t a t no stage 
has there been any conflict between 
the two Corporations. They have func
tioned very amicably and on no 
occasion has it come to my notice 
th a t there had been any difference 
between the two. The time asked for 
is necessary because, under the sch
eme of the Act. the compensation 
has to be determined. The compen
sation has to be offered by the Corpo
ration  to the existing Companies, and 
fo r determ ining the compensation, 
as has been provided under sections 
22, 23 and 24, the Companies are to 
subm it certain returns and those re
turns have to be scrutinised by the 
officers of the Corporation and Gov
ernm ent, and if after scrutiny they 
find th a t certain expenditures or lia
bilities in the books or in the  returns 
are not genuine, they can bring them  
to the notice of the existing Com
panies in the first instance within 
three months from the date of re
ceiving the returns. Then again, if 
certain  debts and agreements have 
to be challenged, they are to be chal
lenged by the Corporations before a 
tribunal within six months from  the 
appointed date. Now the six months 
from the appointed date, which was the 
1st of August 1953, have already expir-
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ed. I t  happened like this. In the first 
instance the Companies did not sub
m it their re tu rns w ithin the specified 
period of th irty  days, and the Cor
poration gave them  extension. It 
became inevitable. We found th a t 
th ey  had to subm it a m ass of infor
mation and though the Communica
tions M inistry  had taken action well 
in time.—as early as May 1953 we 
had th irty  special forms printed and 
sent to the Air Companies to send 
the ir  retu rns—the work involved was 
a colossal one. We found th a t it was 
not possible for us to scrutinise all 
the m aterial th a t we received from  
the Companies w ithin the short period 
a t our disposal. We were also con
vinced tha t if we tried  to expedite 
the thing, it m ay happen th a t proper 
scrutiny would not be carried out. 
We m ay in certain  cases be paying 
m ore than w hat the Companies de
serve. Therefore, it became neces
sary  to get extension of the time. 
B ut during this period we have made 
great progress.

Sir. I  would like to give the House 
an idea of the volume of the work 
tha t is involved. The verification oi 
book debts has been completed in 
six cases. In the rem aining three it 
is likely to be completed very soon. 
The checking of liabilities of five 
operators has been completed: two
cases are in progress and two are 
going to be taken up very soon. In 
negard to inspection of agreements, 
I  m ay say for the inform ation of the 
House th a t we had to scruthiise 
nearly  three hundred agreements 
which the existing Companies had 
entered into with various parties and 
they had to be scrutinised very care
fully. Then the greatest and most 
stupendous task was the physical 
verification of the stores of these nine 
Companies and we had to engage a 
team  of nine experts from the H.A.L., 
the D irectorate-General of Civil 
Avaiation and the Airlines Corpora
tions in order to verify all these

stores. T heir verification has been 
completed and the verification of the 
value ha? been completed in the case 
of fi\»e existing Comp^inies and is in  
progress in the case of rem aining 
four Companies. The entire  work in 
connection w ith the  verification of va
lues of fixed assets other than  the  stores 
has been completed in respect of fou r 
Companies, while most of the form s 
of the other five have been scrutinis
ed. The tim e th a t is taken is inevif 
table. A t the tim e we introduced 
the Bill and when the House con
sidered it—I have to be very frank—  
I personally had no idea th a t the- 
work involved was such a large one. 
I had thought th a t the Companies 
would submit their re tu rns w ithin one 
month cr, say, two months. and 
the three or four months we will 
have in our hands would be enough: 
for the scrutiny of all the returns, 
th a t we receive from the Companies. 
A fter they  were received, I found 
tha t it was impossible to have them  
properly scrutinised, to have a phy
sical verification of their stores and  
also scrutinise it and the o ther 
agreem ents en tered into by the exist
ing Companies w ith certain parties. 
They were to be scrutinised not only 
from  the legal aspect bu t from  ac
counts aspect as Well. All these 
things have taken tim e and now th e  
extension is not required in the in
terests *of the Companies bu t in the  
interests of the Corporation, which 
ultim ately amounts to the in terest ot 
the Exchequer so th a t by any lax ity  
in their scrutiny or verification, w e 
m ay not pay something more than  
w hat they deserve. We have to deal 
w ith very hardened people in  these 
Companies and we have to take every 
precaution. I am quite alive to the  
responsibility and the tremendousness 
of the work. Therefore, I am taking 
every possible precaution, and th a t 
is why we have come before the 
House for the extension of the period 
during which we can challenge the 
veracity of the returns subm itted by  ̂
the Companies before a tribunal i t
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necessary. I think it is very neces
sary and I hope the House will give 
this extension. -

Mr. Dn»nty-Speaker: The question

‘*That the Bill to amend the 
A ir Corporations Act, 19S3, as 
passed by the Council of States, 
be taken into consideration.**

Th^ motion was adopted.

d a o se  t ,— {Amendment of Section 22)
Mr. Depaty-Speaker; The question 

is :
“Tliat clause 2 stand p art of 

the BiU’*.

The motion was adopted.

Clause 2 was added to the BiU. 

Clause 3.— (Amendment of section 2Z),

Shri GadlHngana Gawd (K um ool): 
I beg to m o v e :

In page 1, line 8, for “one year** 
substitute “nine months**.

Ju s t now the hon. M inister told this 
House th a t the Air Corporations re
quire tim e for going through the ac
counts. The Statem ent of Objects 
and Reasons sa y s :

“In view of the fact tha t the 
existing A ir Companies are  taking 
more tim e th an  anticipated for
the purpose of supplying the
Corporations with a list of their 
book debts, investments*’...etc^

It is evident from this statem ent of 
Objects and Reasons th a t it is the 
A ir Companies th a t are taking more 
tim e and not the Corporations. I t is, 
therefore, with a view to see tha t the 
tim e required by the Companies is 
minimised and also to see tha t there 
is no scope fo r them to m anipulate 
the ir accounts. I am moving this 
amendment.
24 P.S.D.

Shri Jagjivan Bam: My hon. F ri« id  
has moved th a t amendment under a 
misapprehension. The amendment 
refers to clause 23 where the period 
fixed, that is six months, would apply 
to the tribunal and not to tiie Com
panies. If  the Corporation finds there 
is some defect in tiie re tu rns sulv 
m itted by the Companies it has to 
apply to  the tribunal and this exten
sion of tim e is no t in the  interests of 
the Companies but in the interest of 
the Corporation.

Shri Gadilingana Ckvwd: In th a t
case, I do not press my amendment.

Mr. Domty-S^^eaker: The question
is :

“T hat clause 3 stand p art o t 
the BilL**

The motion was adopted.

Clause 3 was added to the BIU.

5 P.M.

Mr. Depaty-Speidcer: Is any amend
m ent going to be moved to  clause 4?

Shri GadlUBgaaa Gowd: Sir. In 
view of w hat has been said by th e  
hon. M inister 1 am not m ovii^  m y 
am endm ent

Mr. Depnty-Speaker: Then I shaU 
pu t all the clauses together.

The question is:

“T hat clauses 4, 5, 1 , the Title 
and the Enacting Formula stand 
p art of the BUI.**

The motion was adopted.

Causes 4, 5, 1, the Title and the 
Enacting Formula were added 

to the B ill

Shri JagJiTan Ram: Sir, I beg to  
m o v e:

“That the Bill be passed.**
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Mr, Deputy-Speaker: The question 
is :

**That the Bill be passed”.

Thf3 motion was adopted.

Mr. Depnty-Speaker: The nex t is 
the Shipping B ill There are  a  num ber 
of am endm ents to the Bill. We wiU 
take it up at six  o’clock. The House 
w ill now stand adjourned tiU 6 p.m .

The Hoiise then adjourned till Six of 
th  ̂ Clock.

The House re-assemhled at Six of the 
Clock.

[Mr. Speaker in the Chair 1

CONTROL OF SHIPPING (AMEND
MENT) BILL—contdi.

Shri M. D. Joshi (Ratnagiri South): 
Mr. Speaker. Sir, I was in the mid
dle of my speech last tim e.......

The Deputy SCnistef of RaUways 
and TfM isport (Shri Alagesan): Al
most a t the  e n d ..

S h n  M. D. J o ^ :  I am not going 
to tire  the patience of the House, I 
assure hon. Members. However, I 
have to  stress tw o or th ree small 
points which I  shall finish ju st now 
in  a very short time.

Sir. I  spoke about the steam er fares 
last time. Then I spoke about the 
fleet— t̂he sadly depleted fleet of the 
Bombay Steam Navigation Company. 
The fleet is so depleted that the 
Company is not able to run  its normal 
lines throughout the week. There
fore, it has to curtail the sailings of 
some of the ships. But the unfor
tunate part of it is th a t in spite of 
the persistent and consistent demands 
of the people for restoration of 
ta in  lines, the Company is constantly 
refusing to accede to the public de
mand, and our grouse is tha t our

Government is not paying sufficient 
attention to the need^i of the public....

An Hon. Member: Perfectly right.

Shri M. D. JosU : Sir, I belong to a 
very obscure corner of the  country. 
Form erly, in the days of the mighty 
B ritish Government, the old com
panies used to play havoc w ith public 
opinion, and the same thing is being 
repeated in our own time, in H»e tim e 
of our own Swaraj. This is a  thing 
which I am very sad to relate here* 
B ut facts m ust be faced, and our 
Ministry m ust be informed of w hat is 
going on in the country. Th«refore» 
Sir, in all earnestness, I urge upon 
the hon. Deputy M inister th a t (Gov
ernm ent m ay kindly pay immediate 
and urgent attention to the problems 
of coastal shipping on our side.

Then, Sir, all small ports come with
in the purview of the S tate Govern
ments. B ut the carriage and the 
safety of passengers on board the 
ships is the concern of the C^entral 
Government. Now, the funny situa> 
tion is this, th a t when a ship enters 
a small port, it is guided by the 
beacon lights th a t are to be m ain

tained by the State Government. The 
Bombay S tate Government, however, 
does not m aintain any beacon lights 
in the coastal ports. The House will 
be very surprised to know this fact. 
In  spite of this fact being brought 
tim e and again to the notice of the 
State Government, nothing has been 
done. When we ask questions— Î sent 
questions here—they were rejected 
bec^^use it was a State subject. W hat 
are we to do? As I said, the safety 
of the passengers is the concern of 
th e  Central Government. B ut how 
are the passengers to alight and to 
board safely unless there are good 
beacon lights? So what has happen
ed is tha t the Company has pu t up 
its own beacon lights and these beacon 
lights serve other ships also. This 
is a very sad state of affairs and I 
say it does not do credit to any civl» 
lised government.




